
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

JODHPUR BENCH 

JODHPUR 
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Date of Order: 21.9.1995. 

1. O.A.No •. 297/95. 

Sumer Singh ••• Applicant. 

Vs. 

I • 

Union of J:ndia & Ors. 
I 

• •• Respondents. 

Mr. Vijay ~ehta, Counsel for the applicant. 
Mr. Jagdish Vyas, Brief holder for, 
Mr,. v·.D.Vy:as, Counsel for the respondents • 

••• 

2. O.A.No.:329/95. 
I 

Shiv Karari ••• ·Applicant. 

Vs. 

Union of Iridia & Ors. ~ •• Respondents. 

'· 

Mr. Vijay Mehta, Counsel for the applicant. 
Mr. Jagdish Vyas, Brief holder for, 
Mr. V.D.Vyas, Counsel for the respondents • 

••• 

3 • O.A. No •'328/95. 

• •• Applicant. 

Vs. 

Union of I~dia & Drs. • •• Respondents. 

/::------:. ; ... --=~~~ ·-~-~ Mr. P.K.Lohra, Counsel for the applicant. 
/ _. . .;-; '··._\, f~r. Jagdish Vyas, Brief holder for, 

(. · r <'\Mr •. V.D.Vy
1

as, Counsel for the respondents. 
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••• 

Hon'ble Ms Usha Sen, Administrative Member. 
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' 
BY THE coJRT: 

I 
' 

Asjthese three O.As involve a common question 
' 

of law and the issue in dispute is also the same they 

are being!decided by a common judgement. 

2. The applicants of these three O.As were 
l 

working a~ Clerk Grade-l from different dates under 

the respondents. They were promoted as Accounts 

Assistants in the pay scale of Rs.1400-2600 in the 
I 
I 

years 1987 and 1988. They were given the benefit of 
1 

stepping ~p of pay with reference to certain persons 

considers~ to be their juniors. The pay was stepped 
l 

up vide toe order dated 25.8.92 mentiomed in the 
I 
I 

order of 20.7.1995 at Annexure A/1 of the O.As. The 

stepping up of pay was made effective from 1.8.88 in 
1 

the case ~f the applicants, Shri Anil Purohit and 

Shri Sumef Singh, and from 28.1.1991 in the case of 
' ' 

I 

the applicant, Shri Shiv· Karan. This stepping up of 
! . 

pay has been cancelled now vide the impugned order 

dated 20.V.95 at Annexure A/1. This order states 
I that the pay of the applicants shall be refixed in 
' ' 

accorda~c~ with the rules and the excess payment 
I 

made on apcount of the stepping up of the pay ordered 
I 

earlier shall be recovered. 

In, the reply filed by the respondents, it 

has been jstated that.the stepping up of pay of the 
I . 

~.~~!ir.~~k'S had been done erroneously and hence the 
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same has b•en cancelled vide Annexu~e A/1. The 
i 

respondent~ have ho~ever, not denied the allegation 
I 

made in the O~As that no show cause notice was given 

to the appiicants before the impugned order dated 
i 

20th July,: 1995 was passed. 

4. Th~ applicants have shown the judgment 

dated 4.11,:.93 of this Bench· ( Annexure A/5 in O.A. 

No .297 /95): which was delivered under similar cir­

cumstance• as the present casesand in that judgment 

it was held_that ~he principles of natural justice 

- . had not b~en ·followed in so far as no show cause 
' 
' 
I 

notice wa~ given to the applicants before cancelling 
1 

the orders granting the benefit of stepping up of pay. 
i 

Therefore~ the judgment had set aside the impugned 
! 

order by ~hich .aanucsklsal the benefit of stepping up 

of pay was cancelled. 

s. 1~ is settled law that when an employee is 
~ 

.... '!a-lt.. 
visited ·llr adverse civil consequences he should 

first be ;given a show causa notice and a decision 

taken only after gatting·his reply to the-notice. 
I 

In view df the said position of law, the im~~gned 

order dated 20.7.95 which is at Annexure A/1 of the 
I 

three o.~s is sat aside so far as it relates to the 

applicants of the three O.As. However, the respondents 

would be' at ·liberty to pass an order as they deem fit 
I 
I 

in accor~ance with the rules after giving a notice 

to the abplicants to show cause wby the proposed 

_decisiod should not be takan •. The respondents are 
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also hereby directed that they may give a personal 

hearing to: the applicants before taking their deC:ision. 

In case th.'e applicants ask for inspection of certain 

documents ;to enable them to file their reply ,qcrx-~ 
. • i ' 

ttbsc~~!J and the respondents refuse such inspection 

they should give the reasons for the refusal to the 

applicants. The decision taken by the respondents after 
I 

getting a;reply to the show cause notice and the 

personal hearing should be conveyed to the applicants 
. ' 

by a speaking order meeting all the objections that 

might be ·raised in the reply of the applicamts to the 

notice a~ well as during the h~aring. 

With this direction all the thrse O~As are 
' . ' -

' 
disposed;or Yith no order as to costs. 

Uj. ~&~ 
( USI-\A SEN ) 

Member '(A) 
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